
 

State vs. Jitender @ Jeetu 

FIR no.  159/2021 

PS New Ashok Nagar 

U/s 356/379/34  IPC 

 

24.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.   

  

Present: Ld. APP for the State. 

  Sh. Rajendra Gupta. ld. counsel for the applicant/  

  accused.  

  Heard on the bail application.  Reply filed by the 

IO perused.   

  As per the reply filed by the IO, the 

applicant/accused is yet to be arrested in the aforesaid matter.  

  In view of aforesaid reply, ld. Counsel for the 

applicant/accused prays for withdrawal of  the aforesaid 

application.  Permission granted.  

                    Bail application is hereby dismissed as withdrawn.  

  Copy of this order be given dasti  to the ld. 

Defence counsel. 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/24.06.2021 



 

State vs. Jitender @ Jeetu 

FIR no.  147/2021 

PS New Ashok Nagar 

U/s 394/511/34   IPC 

& 25/27 of Arms Act 

 

24.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.   

  

Present: Ld. APP for the State. 

  Sh. Rajendra Gupta. ld. counsel for the applicant/  

  accused.  

  Heard on the bail application.  Reply filed by the 

IO perused.   

  As per the reply filed by the IO, the 

applicant/accused is yet to be arrested in the aforesaid matter.  

  In view of aforesaid reply, ld. Counsel for the 

applicant/accused prays for withdrawal of  the aforesaid 

application.  Permission granted.  

                    Bail application is hereby dismissed as withdrawn.  

  Copy of this order be given dasti  to the ld. 

Defence counsel. 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/24.06.2021 



 

State vs. Rajender Kumar  

FIR no.  446/2020 

PS New Ashok Nagar  

 

24.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  
Case file is taken up today on an application for change of surety  

Present: Ld. APP for the State. 

  Applicant/surety with counsel Ms. Kaushalya   

 Sharma. 

  Heard on the aforesaid  application. 

  Fresh bail bond furnished on behalf of the accused is 

verified and accepted.  Original RC of vehicle no. DL-2CAW-4899 

Wagon-R, produced by the surety today be retained.  

  Accordingly, previous surety namely Sh. Subhash 

Chand Gupta is hereby discharged.  His documents, if any, be 

released to him after due identity verification.  Endorsement, if any, 

on the said documents stands canceled.  

  Application stands disposed of.  

  Copy of this order be given dasti.  

  Case file be put up on the date fixed for the purpose 

fixed.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/24.06.2021 
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